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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI-5, -

GUWAHATI BENCH :::

TlA. NU

Md. Faizur Rahman

Shri . S..Saxrma

VERSUS

Union of India and others

e cfrma s oo s

Shri S. Alis Sr. CoG.S.Ca.

{

THE HON'BLE JUSTICE SHRI M.G. CHAUDHARI,

THE -HON'BLE

1. Wnether Reporters of loceal papers may be allowed to

sce the Judgment 7

0.R. NO. 151 of 1995

~

DATE OF DECISTON 9.8.1995

(PETITIONER(S)
ADVOCATE FOR THE

PETITIONER (S)

RESPONDENT (8)

S

ADUOCATE FOR THE .
RESPONDENT  (S)

VICE-CHAIRMAN .

2. To be referred to the Reporber or: not ? :
3, Whether their Lordships wish to see the fair copy of ’ Afv

?
)

the judgment

4, Whether the Judgment is to be circulated to the other

Benches 7
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

Original Application No.1l51 of 1995

Date of decision: This “the 9th day of August 1995
(At Admission Stage)

1

The Hon'ble Jus;ice Shri M.G. Chaudhafi, Vice-Chairman

- - . KRN B ’ . . o e it

Md. Faizur Rahman
Junior Clerk, -
ICAR Research Complex for NEH Region, ‘

Barapani, Meghalaya. . ' .....Applicant

-~

By Advocate Shri S. Sarma
-versus-

1. The Union of India,
represented by the Secretary,
Ministry of Agriculture,
Government of India,

New Delhi.

2. The Director,
Indian Council of Agricultural Research,
Barapani, Meghalaya. ‘ .....Respondents

By Advocate "Shri S. Ali, Sr. C.G.S.C.

ORDER

CHAUDHARI.J. V.C.

Mr S. Sarma for the applicant.
Mr S. Ali, learned Sr. C.G.S.C. for the

-~

respondents. ' ’

The applicant is a Junior Clerk under the Indian
Council of Agricultural‘ Research (ICAR}. Earlier he was
posted at the. ICAR Research Complex for NEH Region at
Barapani. He was trabsferred in the interest of work to
Manipur centre of the Complex at Imphal on 9.7.1991. At his °

own request he .was retransferred to Barapani on 20.4.1993

~



and was attached to the Agricultural Extension Division.

2. By order dated 17.7.1995‘ he has now been
transferred to KVK, Tura (Meghalaya). The applicant
represenfed against the said order by filing a
representation to the Difector, ICAR Réséarch Complex
for NEH Regidn on.21.7.l995 and requested for cancelling
the order of transfer atleast for six ﬁonths to énable
him to complete topmos£ pfiority-works. However, even

thereafter thHe Director has passed the impugned order

~dated 4.8.1995 releasing him from Barapani centre ‘to

enable him to report for duty at KVK, Tura, ICAR
Research Complex. The order of transfer dated 17.7.1995
states that it was done in the .interest of work. The

applicant prays that the order of his transfer and the

release order may be quashed.

1

- 3. It is contended that the order of transfer is

issued arbitréril& aﬁd‘ malafide and in colourable
exercise of power. It is then stated that his mother is
a chronic psychiatric patient and needs constant
treatment and that difficulty of the applicant has not
been considered;LIt is easy to make such allegations,
but it is difficult to gather from the confents of the
application as to how’ﬁalafide or. vindictive attitude
can be assigned to the Director. There are no
circumstances even to warrant sﬁch an iﬁference prima
facié. The difficulties pointed out by the applicant are
not éxtraordinéry and these have to be faced by him
wherever he is posted. A transﬁer is an inqideﬁce of
service. The order shows that it haé been done in the
interest of wdfk; It is for the concerned authorities to

determine where an .employee should serve according to

-
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the needs of the department. Such decisions which are
purely administr;tivé deéisions cannot be interfered
with by the Tribunal iﬁ the absence -of any legal ground.
Moreover, the applicant has.implorea this Tribunal to
é;nsider his case . strictly bnf humanitarian grounds
although éézggssﬁgtz;;:fvnée that the order of transfer
obwiewsdy is not issued. in public interest. In the
absence of anythihg suggestive of malafides or bias it
is not for the apbliéant to determine. whether there is
public interest to be servéq or not and that decision

should rest with the authorities. For invoking sympathy

the applicant has enumerated the following difficulties:

i) His 69 year old mother is'a psychiatric patient
and has been treated at Lunatic Asylum, Tezpur

and Shilong.

ii) He lost his father on 2.4.1995.

Y

iii) He is a permanent resident of Shillong and has

his house there.
iv) He has been obediently performing his work.

v) He has all along been to remain away from

Shillong, where he has his own house.

AY

vi) He is disturbed owing to the demise of his

father, and

'vii) Although he would have gone to Tﬁra without any
hesitation to carry out‘the responsibility of a
Government servant, but the circumstances are
such and so delicate are the problems of his
£hat the .transfer would .totally disrupt his

family life.

Jat
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to compell the

4. None of the aforesaid grounds are sufficient

: respondents ~ to change their

admlnlstratlve dec151on4 Aﬁfar' as the illness of the

mother is concerned, even while belng posted at Barapani

the applicant had to take her to other places. That he.
can do from Tura also. Other difficulties p01nted out
are of a routine nature and a person entering Government
service which ie transferable cannot make any capital
out of these circumstances. It is not possible for this
Tribunal to ,interfere on the ground of so called
sympathy. |

5.  Mr S. .Sarma, the learned counsel for the
applicant, strenuously urged that the difficulties of
the appllcant are genuine and he will be placed at great
difficulties owing to the transfer. He submltted that it
is:'fit ~case to adopt a sympathetlc approach. His
grievance further is that the Director has not even
considered the grounds stated in the representation,of
the applicant. As said ear}ierk it is not possibie to
accept the grievance based on sympathetic ground. As far
as consideration of the representation is concerned, it
is pertinent to note that even after the transfer order

was issued on 17.7.1995 the release order was not issued

until 4.8.1995. The representatlon 'was filed on

21.7.1995. It must, therefore, mean that the Director

who has passed the release order on'4.8.l995 must have
taken into account the representation dated 21.7.1995.
The applicant by ‘no stretch in the absence of legal

_ - N
right expect a ® decision on his representation.
6. -For the aforesaid 'reasons the original
) .

application is summarily rejected. -

- ( M. G. CHAUDHARI )
VICE-CHAIRMAN

; B . ~
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BEFORE JHE CENTRAL ADMINI STRATIVE TRIBUNAL: s GUWAHATI BENCH

~ (An spplication ander Section 19 of the Administrative

Tribunals Act, 1985}

N

T{tle of the Case : O.A. No, (g“' of 1995
M3, Faizur Rahman ' oo Applicant

| « Versus -
The Union of India & Anx. eee  Respondents

I N.D E X

Sl.No, Particularg of the cunents Page No s,

- 1o 2oplication ’ coe 1 to 12
2,  Verification . . _ = eee .~ - 7 Y-

3. - mnexurezA . = - ese I Y 3

4e vAnnexurle:B - eee - - - 1§~
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8. AnnexuresF - .  _ _ ees - _  _ _iq

9. Annexuxesé . — — - eee _ . _ _ap & 9n.
10, AnnexuresH . _ _ . ees . _ a1,
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LN THE CENTRAL ADMINISTRATIVE TRLBUNAL

BETUEEN |

© Md, Falzur Rahznan,

resident of Lower Lumpering,

8hillong, presently working as

Junior Clerk at ICAR Research Oomplex,.
Borapani (now under order of

yransfsx to KVK Tura)p

amp

1s fi‘he Union af India, '
represented by the Secrétary,
Ministiy of Agriwulture,
‘Govemment of India,
- New ibelmi» 110 001,

\

2, The Dizectox, '

Indian Council of Agzicultural Researdx,
- ICAR Research Complex, . '
Ba:apam, Shikkx Meghalayag

This application is directed against the following

oraer s

{a) 'I‘he oxder of applicant's txan.:fer passed by the -
| mrectc:, ICAR Reseaxch Complex, for N.E, H Region
Barapmi vide ofﬁce erae: N@.RC(P) 81/85 da*t:ed 17th
J\;ily 1995, transferring the a\ppl_iﬂant fmm Barapani
to K?K,"ﬁara,;with immedi ate effect, -

gt

c(}ntd. . QP/Z.

UE1as~
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(p) The order No, RC{P),81/85 dated 4th August 1995 passed
by the Directox, ICAR Research Complex, for NEH
Regiun, Barapani, relieving the applicant of his éuty
- wee.£. the afternoon of 7th of August 1995.

2. JURLSDICTION OF THE TRLBUNAL :

The applicant declares that the subject matter
of.the @Plication is within the jurisdlction of this

 Hon'ble Tribunal,

3. LIELTATION :

The applicant further declares that the application
is filed within the limitation pertiod prescribed under
Section 21 of the Administrative Tribunals Act, 1985.

4. FACTS OF THE CASE :

4.1 That the spplicant is a cltizen of India and he
is presently wo'xking as a Junlor Clerk in the Agro Forestrm
Division of the XXK ICAR Research Complex, NEH Region,

Barapani, Meghal aya.

4.2 That the spplicant is the victim of falth and
circumstances, he has a widw mother aged about 69 years
who 18 a chronic psychiatric patient, She had even
undergore treatment in the lunatic asylum, Tezpur, whers
she was adnitted for a pericd of two months. Even at
present she is undergoing treatment for her psychiatrc
treatment at Shillong. Applicant's widow mother is prone
to insane and violent behaviour. Applicant i's the eldest
and the only son who has one young andvmarried sl ster.
Both insane widow as well as young unmarried sister

are dependent upbn the applicant. It is a zhesse sheerx

~fale

irony of applicant's £aith that very recently his father

Contd,. op/so
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also expircd on 2.4.95 at Shillong. The loss of father
coupled with the added regsonsibility of looking afterx
the mentally sick widow mother has placed the gpplizant
in an unenviable situation.

Certificates _showing the mental sickness of
the appli cant 's mother are amnexed herewith and
marked as ANNEXURES: A & B,

Certi ficate of applicant's father's death is
a.nexed herewith and marked as ANNEXURE: G,

4,3 That the applicant is a prrmanent resident of
shillong where he has gt his own house and establishment,
As stated above that the applicant's mother is a mental
patient and who is undergoing medical treatment at
Shillong, Moreover, after the applicant's father's
sudden demise on 2,4,95 it is now the applicant's sole
responslbility to look after his alling, sick,old

widow monthex, It is thus highly convenient for the
applicant to remain at Shillong and h s transfer to

any fag-flung area would be disastrous to the welfare of
applicant's alling mother in particular and to the

applicant's family in general,

4,4 That the applicant has always been an obedient
Covernment servant who strictly complied with kxke all

the administrative orders and rose to the oécasi.on
whenever he was required to perform any duty. Vide order
No., RC(P).81/85 dated 9,7.91, the appll :ant was transforred
from Barapani to Manipur Centre of ICAR Research Complex,
Imphal, Applicant obediently complied with the said order

CC?n‘tdo s e P/4O
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of transfer and worked in far flung area of Manipur

for nearly 3 years. Applicant at that point of time

did not make any complaint against his order of transfer
and worked as an obedient Government servant, It is
pertinénﬁ to mention here that at fhe relevant point of
time, the applicant's father was &xk hail and hearty

and he could look a.ftef his mentally sick .mother at
Shillong. On the teque st of the applicant vide order

No, RC(P),8.1/9’5 dated 28, 4.93, the appllicant was transfete
. ¥ed from Manipur Centre, Imphal to ICAR Ressarch Complex,
Baragpani and ésince then, the applicaﬁt has been working
~at Barapanl as a Suniox Clerk, '

A copy of the aforesald order dated 1§.7.91
and a copy of the order dated 28,4,93 are
annexed herewlth and marked as AMNEXUKE S.D & E
regspectively, |

’

4,5 That as stated earlier within 2 years of applicant's
tzansfer to Barspani, his father expired on 2,4.95 and
the.eafter applicant rema:}ned the oniy responsible member
in the fanily to look after his alling mentally sick

widow mother and young and unmarried sister. Haws

4.T6 That it wés the sheefr irony of the gplicant's
ga;-th that he could, e[;ren spent 2% years of stay in
Shillong where he has a permaient establishment that all
of a sudden, the respondent No, 2 vide office ordex

No. RC(P) .81/85 dated 17, 7.95 transferred the gpplicant

:Erom Barapani to KW( 'I‘ura with immedl ate effact.

A copy of the impugned order dated 17, 7.95 is

annexed herewlth and marked as ANNEXURE.F,

Contd...P/5,
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4,7 That the acplicant was shocked to receive the
impugned order of transfer for, the same came soon
after the applicant's father's demi se, The impugned
order of transfer by 1ts very nature distu:bed'tho :
applicgnt:'s family life and put in grave peril the
life of ‘the applicant's mother who being a psychiatéic
patient ;szesmtly receiving medical treatment at
&il}ong. Ip view of the afoxesaid facts, applicant
was compelled to file a representation dated 21.7,95
to the respondent Mo, 2 wherein he made a request for
cmcellatiﬁn of his order of transfer, In h s representa-
tion, applicant narrated in detail as to howthe

ci rcumstances in which the Qplicant' presently f£inds
himself are compelling in nature and he is just not in
position to comply with the order of transfer because
the same would disturb his family life and would also
seriously jeopardise the well being of his 69 years
0ld widow mokher,.

A copy of the salkd representation dated 21.7.95
is amnexed herewith and marked as ANEXUR -G,

4,8 That the representaticn of the applicant failed

to evoke any appropriate response from the respondents
No, 2 not to speak of sympathetic consideration of

- applicant's representation, what the applicant recelved
after sometime was the order passed by the respondent No.2
vide Memo No, RC(P),.81/85 dated 4.8,95 pursuant to which
the applicant was relieved of his duties with effect

from aftemoon of 7th August 1995 to enable him W report
for duties at KVK, Tura ICAR Research Complex,lobasipara.

Contd.. «P/6,
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A co;ay cf ﬂ'ze :elieving m:ﬁer dated 4.83%

Ls annexe& hemto an& marked as’ i-ﬂ\?EXUREa;' ,

49 Tmt :m view af the mmpelling eir:cmnstaneas,

.

W&im amﬁ uns‘uz:m@antame pemonal pmblms eﬁ tha applieﬂmt .

o ‘.:he iﬂgtant appliﬂatiﬁn has baan pxefe:ctad bafoze this

Hen’ble mj.bunal seekmg inaulgence of this Hon'ble

a Trihunal m qua%h aﬂd s@tz aside tha impugned OI&&’EIS
o :@f tz:ansfe: and zelease s@ as w nitigat:a t,he hazdship

Aa;E ‘!;hfa applimant, The instam: ::.aase is mt a case whem f:ha,

| applicant has came bpfoxa t:his Hon ble Txibunal merely

S for “the pu:y@se of ava&ding the oxder af 'cransfer.

Ag staﬁeéi aarli@r;, ﬁhe appluant had always ccrnpmec’i

- 'ws.i:h the earliez @mers of ﬁ:ansfer. He ser.ved in the

srate of. t%am.pur fm: a pezmd o:E ehxee yeaxs. Cn this

accaaimn me, apzplicant with@ut: any hesitatﬁ.@n wauld

havm gore 1:@ 'Inxa and carxiad out his :esgmnsibility

,__-.A-A———-‘-—“— 1

' cﬁ a C&avemment sexvant bt nm; the c:'itcum tances axe

" 'such and o éelicate are the problema of the applicant

R

'lifﬂu

e,

thaﬁ aating in mmpuame af the impu¢gned ordex éf
txansfer would mf:ally ﬁismpt ‘&he applicant‘s fémily

I e ——

I

.._,._,-———,—»«»

4,10 - That 'm ‘appname.m'f:tf;é"in-étéit’ case implore upon

re-n the ﬂ@n‘ble Trihxnal ta ¢on siﬁer his cage stz:lctly

 on hwnmitazim gzound. It is mﬂ:&

obvious

,_..——»-—"’”"M
that the erﬁex of applicant' 5 transfer has mt been

i ssued :Ln any pumi-c, interest. In “the impugnm‘i order

- prima facie to u‘rgen'cy-has been shnwn as to -w:h‘y' the

‘applicant is revuﬁ. red to be txansﬁ erred immeds ately,

of
‘i'he m:ﬁer ot ttamyfex smaeksimalafide having man passed

. Cbﬁfaﬁg;Pfﬂg'f" .
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| 'vindictively just im set:m.e the patsenal scﬁ:e with the
‘ 911&&11%' '

41”‘, 1 -maﬁ'tﬁé aplicant has been meted out with

| disczirﬁ.naﬁ:my trea&nent beeﬁauae e.hexe axe many pex:sons' :
; junimr. to hAm vmo hava been staying in shil.long ﬁm: a very

‘ long time aaci they have not- he@n transfemeﬁ out eﬁ |
_,shillfang evzan e:mc:e, anéfhem am alm persans junio: o

.;sthe ag:p’lican‘t: who ha‘m mt been tzansiex:xed since theix

""-.v-jf;;_,mcap#:ian c)f sewica and fmm t‘he datse af theix appemtnent

o thay mve been wbtking in Shillong. An marp czont xast -

| .:w 't:his, the pe*titmner has been meted oa’t’ Bxd un unfsir
_‘txeamant amd he has beeﬂ transfermd fmm Eaxapani to |
»KVK Tuz:a axbitrarily withsut @ansidering hib da.sttmbed
£ mily st ek
d the mental sic:kness of his mld wid@w mothet. AS stated

mnﬁi tion amii shazply BERY deteric rating

earliem the applmarxt ou ea:li.ez occasion was txansfezred )
fmm Barapani tea Maﬂipw and he obﬁdimtly complied with
'the s@i& azdmz of transsfer. However, On‘this occas:a.on.

', ci zaunstan@s axe mmmnmg and the mwm#:m%&ﬁ
appliaant is unabie *ao abide m by the same. |

«4». 12 . That the appliaant has =3 xight of c:msi aemhgmf
'his :e@zasentati@n dated 21&595. as stated earlier in

B the afaresaiﬁ repzaseﬁtatmn the apﬂlic:ant elaboxa‘t:aly

\discussed all ‘l:he relevant aapect invalving his mmsmy o
per swnal family liﬁe and cxaved the :m@alggence ef the
'ccrmpeﬁsent autmxity to cmside: ha.q repr&seﬂtation on
humanitdrian gmun& . but the saz.d x:epmsent:atmn was not
mnside:eti at all and no_order was pa:;sed in regard to the
same.- | | ‘ o |
Contd..«P/8,
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S o 4. 13 That' ‘&he appls.aant in the ms’cant case c*amat
- ,claim it as a mattex ef right &0 be posted at a paxticulax

place@ but: he certainly kas can demand the c:onsideration

o eﬁ his mpresentatmn on merits and mex en humani tar an
gmmd. It iﬁ% inmrment u@cm the campetah*t au*‘-herity to -
&ispose of - the wpzesentatmn of .the applic,ant by,
.»applying hx.s mind to the facts and nature. of the cases
. 'ihe mn@etm‘& aut*m:iﬁy by mt mmﬁxa c’ilspasa.ﬁg cf
his. mpresmtatmn by a speak:.ﬂg mrc‘ier angd by :Eeahng

" consider the same acted amifzratily. On this caunt alenm

= "*hhe W@ugfxed order of tzwsﬁet and the m:d@r of release

Coaf ﬂl&l_applﬁ.can.t»is liable to be quash,ed and set’ asldes

4,14 ‘?rh»aﬂt "aithough the 'a;apli éan‘%:.“haa haen released |
vide m:ﬂe: dated 4.8‘95 (Annexum-«m but till this date
no ;celiewz: “nas been a@im:eéi to take charge £ rom the
'appliafmt; E‘he mnexureuﬂ amdex thus &eliaves the
appli cant wﬁiﬁh@ut,a&npm;m:ing -any.\xeligvex in the applicant’s
place ; Thus it showg mal‘gfidfa and, vindictiveness of the
r%spondeht Nm -2: tarwézds applicahf.' it is stated that
tha spplicant. i1l now has not handed over the charge
ai: his present place of pasting aﬁ: ﬂazap@ni‘beca,use of
*t:he ‘absence of aﬁy relie‘ver and he is still continuing
" as a Junior- Clezk in Agro.e??os:eatxy Ba.v:.aion of ICAR

e o Reseamh Complex at %zapanin

‘ : 4,15 That the instant case is a f case wheren.n
= | | _thﬁ.s Ham*ble ‘i‘:ibunal may be pleased o stay the impugn@d‘
f Annexnre.»@ ozder ofi'- txansﬁe: alongul th the Mnexum..a

oxder caf apgalﬁ.eant 3 relaase. The stay of the afowsaid

&
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tﬁé ard’ets uld ééﬁéé no -ham'smp to 'the- ‘regpondents
m J.nasmuch as no- zelievet ’cill *%:his date has been
~ appointed o ta‘ke cimrcp Emm the appli cant at Barapanis
Moxeevex, in view of the d@ii cat-e and pxec:axmus £axrdly
pxoblems being iaced by the applicant, e ce:taunly would.__x
E uffe: ixzeparable 10ss and mgur:y i€ 'the impmped
.‘:':erdex:s are mrat staye& f@:ﬁwith. Lastly the applicant }{‘ SO
| ..-‘»"'han ai.sca mada out a pxima fac:ie caae mt hardsh’ip and’
: "»{fgmat pexsmnal suﬁfemﬁg. tn immanitaxian gmnnd alona
this Hon‘bla Tzibunal may be pleaaeé to stay the impugxed'—'f
v'-._:-{.’azdem of tzansfez and the mxder -3 zeieasing the B |

"applicmt;,

,'4. 16 Thm; tha @plmant has na othar altemati.ve o
*-zemedy and the zemady ac;ught fe:: harein when gzanmd

‘would be jus?:, adequate and effective.

el T 4,17 That the applicant files th:i.s applicatisn bonafi de

)

and far. the ends mﬁ Jugt:.ae. .

5‘1 | 'I'hat the impugmd ezdei: of t::ansfe: has been
_ issueﬁ azmtxarily withm.t any applicatisn of mimi. _

' -"S; 2 - 'rhat the mzder of appli,r,anﬁ s relaase without:
B ag;peinting mliever to take ‘chaxge from bim also madcs
- of malafide a’nc‘i the same is vinéictiva in natuze.

-

g - . - * =, )

5,3  That the nen-consamer atmn of the applican*es,

'zepxesentatian amyly demnstxates respondent Ne.z‘

malici.ous int:ent; and tha same smaaks of malaﬁide.

. _ C‘Qﬁt Goe+P/20,



54 For that the akdwsgakioms applicant's 69-year
01d widow mother is a chronic msychotric patient

and despiteA applicant's entrities to bear this factor
in mind was totally ignored by the competent authority

while passing the order ¢f release,

545 For that the unsu:moméable personal dlfficulty
of the applicant and the greve and serious peripd of the
life of his mother necessitated the indulgence of this
Hon'ble Txibunal to quash and set aside and the impugned

order of transfer and the applicant's order of release.

5.6 Por that the impugned order of transfer and the
order of spplicant's release has been passed in the
colourable exerclse of powd and it does not seek to

serve any public interest,

5,7 For that the order of transfer and the corres-
ponding order of his release has not been passed in any
public interest and 1t does not protect any official
interest. The sole purpose behind it is the harassment

of the applicant,

5.8 For that the impugned orders are contrary
all canons of justice, equity and falr play in
administrative action and are liable to be guashed

and set aside,

6. DETAILS OF REMEDIES EXHAUSTED : ‘
That the applicant has nok other alternative

or efficacious remedy than to cOme under the protective

hands of Your Lordships.

Contd.. ..p/lic
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a The gpplie&nt furthez decla:m that he has mt
filed a'ny ag»plicati n, w:it petitian m: s‘u:lt in any cthe:c
cauxt, any a*aher authontsy or any m:her Banc:h of the
T:ibunai in respac:t G:E ﬁie subject matter: ef t”nis appncan
tian nez arly smch appliaati@n, wzi‘t petitien ok suit is o :

penﬁing beffare any of ﬁm. .

Ui ae:: ehe facts and cizcamatances stated abOVe,,

' the q:plicant prays fs: the ﬁallo;»:inq reliefs :

| E.i Impugled or.‘dex crf txansfex: da‘t:ed 17.%95 vide mdez:
| f.No. ﬁc(p) aa/es (Annexu;e-!?) be c;aashed and set aside.

8,2 Impugnac& order dawa 4.8, 95 of the ampiic:ant‘
o release vide omer No, RG(P) .81/85 Gated 4,8,95
' (Annexuxaai*i) be quashed and set’ asi&a

g

8,3 Awar&;cast‘. -é_ﬁjthéapplmaﬁim{
8&.4' my o Othex: relief f:—wz zeliefs to which the applicant
_ is entitled undex the faces and cimmnstances of the

case' ‘ B V:,V ’ .‘~, “ - » . . | . K | \.‘n

Pending &ispasal of tha case, the impugneci
exée: of txansfez dated 17 7.95 ,(mxzemte-_ﬁ‘) ahd the
oider of aypliamt's xaI.Ease dateﬁ 4n8.95(AnnexuxeﬁH)

be sugpended and/or 5tayaé with :Eu::t:her ‘dlrection to.
‘-allew the applé.cant *ta ~continue to wsz:k at ﬂaxapanﬁ in

&gm-&*omstxy Divismn af ICAR Reseaxeh Gomplex as Juniox

.Glem*._ . Ry 4




B 'ii_'-hé\ éppli cation i s filed theough Advocate,

11. pARﬂ?Imm; as OF.‘IH% xﬁ P, m

. (i) x.wa‘ N@. :;z.i % 03 945’%5 .
(ii) Bat’.e _» w‘, /g«/ OIS” L ‘\
o 1111 Paya’ble at s Guwahatii. R

Ve s

As Statéd :}i;i_ the ‘If‘n'\'caéx;y T R
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- VERIPFPICATION

————

I, Shri Faizur Rahman, son of Late Abdul Rahman,
resident of Lower Lumpering, Shillong, éd hereby
sol)Xemrnly affirm snd verify that the statements made in
patagraphs 1 to 4 and 6 to 12 are true to my knowu ed¢o
those made in paragraph 'S are true to my legsl advice

and I have not suppressed ang material facts.

and I sign this verification.on this the 9th
day of August 1995 at Guuahati.



s i Yoy s i
e H(;g_iz TIFICATE "(';}:ﬂ'msca ARGE" FRow
R MCNTALf&{OSPITAL A
L7 . TEZPUN.* T

o
*—

(=
Regd No.: IK)Q 2.4 . Age - Sex N

Name § r\\ />'f”0~/\z\ (d/f
. g

T e ———. o

Date of admisslon.

Resule

e L
)

T

o

P 4

[o]

w

@

w

e \Lipthge advleocq' ‘

- T T ;
’ -~ . i LS - . )
) /f N ALY ".? lﬁ . r')—'!f,\")w " -IJ-J-"? LS VI
-~ - ’ . ‘e
. M L]

TEY Yo e .

:" o A "Ii . .»pﬁ:: !1\ G Urp e 'l ‘ 0"'\"‘- Sl/\'
L b . L4
| N N N
I {( 7 yis - -
; oot i ’)“.,C'Z“"’\, RN - (" \
"4 ' 4 f o
i - T R i .
] - L2

.
.

/(_(3 L ' qu.erintendént,
- - ; (

v . - 4 AU (
- '/‘__‘,./ SNl f' a
A TS

TN S e e

v

_} Mental Hospital,’ Tezpur

ence please quote registered .

}
. ‘v ° 't‘, .o
N A tiby Y
R wu.u...l  toteion "j"r« ,:."A.‘ VAR

v



e {am e o e ey

RN

Tk

K’
H

o

S

+

e,

R




QAnx — @>. 

‘i . - :
, 7 — O . .
s ﬂ)r.. R. C,Barthalzur, M.B.B. S T [ﬁ Conaulling haurs at '_ h
' Bartbakur Cllnlc d Vv

¥ Bishoupur, Shillong-4
~Regd. 4680 (4. M. C.) . Bishutipur, Shillong-4 G
Ex-Madical Officor In tho U K, ) Morn. 8-30 AM. to 1.30 P. M
(England) National Health Servica ,‘Q:;:‘;o;::::a.m Even, 4 P.M. to 8 'P.M,
Phone : 223882 \ s Contral Gave, Enoloyees. Sunday-Closed -

Darczz7yc: ///Zh(g /c/j S‘

T//\, <y { 'g “‘/ o Cemt/ JLB Lt ) |

P (W | : I / S a ’l'
’/V((L_L 61 L\,/,S a v~ /zl’é ! f) l_‘,\,@'_'fva,\j C(J/‘ | :
L - {{/2-6‘\/'/‘\/&/»\&\,4/\ (lg o

e ,’) .. :.
C,/\J’Ldjl’(\(\ (/'-Cb C// L,gt-\’it‘- L
(f . ( nee. Lo wn %Lu LE Al et an
(‘L, \_O/V— N ‘ )
Ao Ted of -—-—(fc 1 eanAf %—J-@’{»%Lu}n, ;
T ¥ ISR e

g SL\_O L'i, a (L/C‘:—ﬁ
flen - e

j-f’ Sy BYMIea | |
o 4.
M (Lf_ Amm‘ﬂ ¢ ¢ ff["[ﬂ- )L(.’_Lv?_‘(,'ﬁgil |

QU dA‘C adiono (
C (ﬁfﬂ[ ofled - Her » 1‘,0/%-(«« .
S oo f Lo V78t an 9-(}-J
607\%7]—-1\&’{ . _{ ' ) ;%LO( (ft [a’zﬁ
¢ )V\o0 Csz(AQ %_{‘VQ o (o 1
J—c al — {5, f‘ Qe aue

: 2?‘ (‘q Q gs‘* v C LLL(
l\D IO e N J a (_0 ¥ j
/ (f? ((')L ,)j'r‘(—t\,’{

naan-  From- . fm/
2 oAt

L'\-

Yyl "M\\cal Piaclitionet
v, Shillong- 4

A7y | ‘.
Y A |
°0~’ | | | | - . O ‘

S



i Lo st Rttt i

SR b Ararr e,

Lt
) L\,{'
/L\(, /o«((,LL\) »-/ \\//n». Lo § Loy

ﬁ A
?L|

L T UL . AT s e v

(vé g
WOODLAND -HURSING JIOME

q)flan,{;faeh, c.)/u((onq_- 733003
@(e,;nf;a(aua

/\l‘v E“{ ML [} Y.L A € (- Ut ',v H

alery

oo
.*f',//f n( J ‘(<, & t NPT STRIALY R

/—

BRI T K e

225240
PIL:- 94885
[ P PP Dale .._,______.___‘_(,_____.!"‘:-_"
."7//;‘;' L-}‘) v (t‘tl' ’/ //\ B
gs.

¥ '/~ vy

By -

. ’
:o
T



/'N . R a - R .l ~ “.._ N ~._\I
— e~ D
, —A+ 7 . - -
. SRR
X (s v
INDIAN COUNCIL OF AGRICUL{URAL RESEARCH :
ICAR RESEARCH.CUMPLEX FUR N,E.H. REGION -
UMROI ROAD, BARAPANI' MEGHAL AYA
No.RC(P)81/85 ~ Dated Bargpani, the 9th July, '91.
LDRLDER
In the interﬁst of work, the Dirxector, IEAR '
Research Complex for MEH

tfanﬁfe: Shri F, Rahman, Jr. Clerk,
. for NEH

RO W OSSN N A e omonn Boewmil =

Region, Bar?%ﬁﬂi is pleased to

Regiop, Barspani to Manipur Eentre, 1LAR Regearch

Complex for ! Region, Imphal, Manipur. He is xelieved
with effect from 31.7.51 (Afterncon).
. Ap———

per rule.

Copy
1.

Je

4.,

Se

He is entitled to TTA/Joining time, etc. as

: 1. K, SHA )
ASSTT.ADMINI RATIV; DFFICER (ADMN,) -

w . . . 0 -~ -

Shri F. Ra?lnan,
, Clexk (C) o .
’iEAR Reseeréh’Complex for NEH Regian,
Bgrgpani. He should hand over charge to the
Asstt., Admn., Officexr (C).

for information & necessary ection to s$<

The finance & Accounts Officer, ICAR pegearch
Complex, Bargpani.’ : .

The Asstt. Admn. Officer (C), ;CAR Rssearch'
Complex, Barapani. He is requested to relieve -
Shri F, Rahman, Jr. Clerk wee.fos 317,91 (A°N°)

The Asstt., Admn. Officer (Estt.), ICAR Re se yrch
Complex, Barapani. . . :

The Jcint'DirEctor, Manipur Centre, ILAR Rgge arch
Complex for NeH Region, Imphal, Menipur.

Iha Dealing Asastt. (Rectﬁ.)

Rese grch Complex
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- IHDIAN COUNCIL OF AGRICULTURAL RESE ARCH . ' ,
I ICAR RESEARCH COMPLEX FUR N,E.H, REGION . o '
' UMROI ROAD, BARAPANI, MEGHALAYA . LA

. - ' \(. %
.(5 : . A
I

NO.RC(P)B1/85 Dated Bz;rep ani,the A0th April,; 93

0
*

t
f

DRDER : v : e
. ’ T et S B

The Director, ICAR Research Complex for NEH Region, f -

Berapani is pleagsed to transfer Shri. Faizur Rahman, Juniocr - *

Clerk presently working in Manipur Centre in the same capacity |

} .to the ICAR Reseprch Complex for NEH Region} Darapani at his

: ; own request With immediste effect. 'He will remain sttached

to the Agricultural Extension Division, Barspani. R !

, He will not be entitled to T.T.A/joining time etco

%Kéo‘ﬁjz S :
G, SIWHA ) A

. \ ( .
| | | % 'ASSTT, ALMI}ISTRATIVE OFFICER (ADMN.)

’ "5“1 . - R
»//?; o
Shri' Fo Rahman, [ ‘ '
Junior Clerk,
Manipur Centre, :
ICAR Research Complex for
. NEH Region, P.0, Imphal,

-}
, S
' ManipUr. oo . X " ) ’,'*;(.
| . St e i
B Copy to 3= ' , BN . 5
: L . _ e s ML e e
A The ‘Joint Director, ICAR Research Complex for NEH . i
BT fegion, Manipur Contre, Ifiphal,. ManipuTewHe is «awsve ** '
' Cee requested to relieve Shri,iF.-Rahman,%mmgdiataly. i
_ny!v-:v . . . N . A . :. R . .
k 2, P.As to Director, for favour of information of D;rectorJ
3. Finance end Accounts Officer, ICAR Reséarch,Complex .
for NEH Region, Barapanie S e Ry i 5
Y TR Asstt.Administrative Officer (Estt.), ICAR Research “
X E,) Complex for NEH Region, Barspanie . oo {
) l Sa The Scientist Incharge, Agril. Extn. Division, ICAR Y
o e Research Complex for NEH Region, Barapenie
6e Deoldng Asoistant Rocruitment.

T,
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Indian Counoll 0f Agricultural Research | k4
' _ICAR Research Complex for N.B.H. Region o te
Umroi Roag, Barapani =793103 Meghalaya i
« No.RC(P)81/83. - Dated Barapani,the 17th July,1995.

LR

QFFICE QRDER

“ PRI BN

In the interest of work, Shri. F. Ralman, Jr. Clerk, :

Agro-Forestry Division is heraby transferred to KVK Tura, vilth . ’
immediate effeot. . S

He will be entitled for TFA/Joining Time etc. as aduissible

under rules. R

]
§d/~ S. LASKAR'
_ ‘ ' ‘ DXRBCTOR 7
Mo.No.-RC(P)N/BF:. Dated Barapani.tho 17th July.1995. SN
N li‘ . .
Copy for lnfomution and naoeuary ‘action to Rl ,

'1. ~ The 501entlot-1n-chargo. Agro-Forestry Division, ICAR Ruurch
‘Complex, Bnrapani.

he Sciaentiat~i K.V.K. 'run ICAR Research complo!
e Dabaa para%gg’ : " et i) e t"‘"ﬁ M«;X

2,
/ “-‘ l'k..J\ ~ ;‘r\_“ B’ o wan
sm. Po Rakmn.‘ Iry cmk, xcm Raoouoh Complex,ﬂarapanh
n{a\ vaf \L».“ LR T, SRR (!&'&9 "
4, The AsgtL Adnn.Officer(Estt )ICAR Research Complex Barapani.

i I L P NI T

P T . (u..x. KHARMAYP ma{ 2

“ASSTT , ADMINISTRATIVE OFFICER (ADMN.)
Tors
8 M ; "'
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Q)”‘ < Lated Barapeni, the 21at Julys 1993.
\a
To, .
The Director . ' ey
ICAR Rasearch uomplex for HEH negiun
fhrol Road, Barapani, A - ‘
l;ha:} a} -' ‘ .‘. R ::-.-."“:Flf_;{-“ RE j
(*mnouc,n PROFER CHANNEL) -+~ % " g
i . De gy et s e D '
Subs Requeating for oancellation of: transfer opder - r@g.
Refs Your. Office Ordex‘ No.RC(P)m(as dtd. ATs7.95. |
Sir,

- i,
1 . o g . L

N I
R LT R T 1

Lo AR R R
, : 1

s

1]

I réceiv

ad office order No.RC(P)81/85 dtd. 17.7.95 for my
P ¢ w( 1,‘ ,
(ICAR) Tura £n-the"gene QZpacity. |

i \
In this connection, I beg to Btate the following points
for youi niind

R S LAY -

transfcr‘ to I VoK.

p@fu sal and synpathatic oorsiﬁeration.'

1. That Siry X have own houee and eatabliahment at Sh%llong,

T em the eldest and only son rva;ding wlth my ailing

Lo vidow mother and unmarried sister and they are fully
¢\ ‘

RN :Nﬂéc~' dependent on me in every respect of livelihood.
#Aﬁf?Agffﬂﬂ 2. That Sir, my widow mother (mge 69 years) 18 a chronio
wfgégk}9££?&xﬁwf psychiatric patéents (Certificataa enclosed as Aqx A &

- A \‘( B), aven for which she has undergona Tor treatment at .

“,Q{ E.;T’ “’\l‘qﬂii)r Mental Hospital Assam. and now 8lso she in“stul
‘ﬁ&f St «A"hndfr noing psychiartic and others proteotiVe treatmenta
Jﬂﬂi;T‘ e including spiritual one.

a For shich my physical preaknce

‘eg.e hns bacame extmmely necessary a8, I am now hubitua{ed
B0
* e

»‘oqa" | Cont LX) 02/"‘

A
-

e et e,
B
EE P U

o i e D
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4,
5.
e:@d'
?'\\e /N
&

-/;l/ — f&?a» Avm Gi

("2 ) i’ B

(o

and experienced for controlling her violent and dealing
wiith her other insane behaviours. Excapt adopting these .
metheds, currently I have no other options to treat her
ao0r my obligatory resnonsibilitiss permit me to send

her egain in some Mental Asylums at this old age.

That Bir, tho timing of receiving the trdnarar order is8
also very unfortunate, as we are stil) shocked due to
sudden demise of oup father, who expired on 2.4.95 at
Shillong (Certificate enclosed as Anx. -C).

That Sir, prior to this transfer order, once I had been
transfered to Manipur centre of ICAR in the year of

1991 (Copy enclosed as Anx.- D) 1n.tha same capacity.

In showing raspect to the order, I joinad the Manipur
Contre very sportingly, without bothering much, about
the intectness of aforementioned par~ No. 2 and other
problems, which normally had to beer by low paid emplo-
yees In such type of transfer cases for mainteining two
famllies/kitchens'at tvo different locations.

Thet Sir, after rendering my 3 year services at a N
difficult srea like Manipur with so meny difficultien{

T had been transfered back to Barapanl on 20.4.93 (cgﬁy
enclosel as Anx.~ E) on the basis of aforessid problems
(para 2nd). And now your latest transfer order, undoubtly:
compelled me to push further into more.and more difricult.
ponition An comparing with the transfer order of 1991 asn

ducing that times at least my father was slive to guide

Cont...o.3f—'



el povorn tha Tamily.,
| .
O the bnalsn of the fni%n“ mnnfionnd ahovﬂ9 I enr

aquesting
Yeur klndasalf o kindly fsnoﬂl the transfer ordep op atay the offect

of the orders fop atleazt naxt nix months S0 a3 to ennbls me to comp]v

Ehe tcn MmO, nriori Ly works like tranafering (o amily pﬁnﬂion of my latﬁl
; .
Fﬂ?hp& and areapging n likemlnded ountoﬂian for my mo?hﬂrp vhoe could

hodeparand e Prevetling vositlon ~ng +q t

.

aka oara propﬁrly in my
rnheonen

1 am surae In view of ths fneta mantionad

Aho¥s your kindg-
AL L bake a

fovonvable decinion fn thic ragard .

Tonnking you. . , g
: 4
i

. Yours Toithfully,
Lnel s Anﬁ os

A . T, . 1 ;
A& B (ed. Cortificates) A \‘:3‘1‘- | ’
¢ (Death Cortificated) (Fe RAHMAN) i ;
D (iransfer Ordar . ' ?

( 1@;1 r Crdaeyg Jr. Cleiw vofozgutxy) Liviﬂiun i
Cnny _ ' :

hex|

(Tennstar Copy,

o0 #2) T yranuaat)

o |
/)Qeﬁﬂf | ’
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vt INDLAN COUNCIL OF AGRICULTURAL RESEARCH g V]
: : ICAI‘ RESEARCH COMPLEX .FOR N.E.H. REGION . -
f‘ ‘ ._ "UHROT ROAD" DARAPANI E wo 1
Ho. RC(P)81/85 ) Dated Barapnni the 4th Aug,1995.
ORDER

In continuation of this office order No. RC(P)81/85.
dated 17th July,1995 Shri F.,Rahman,Jr.Clerk is hereby relieved -
of his duties w.e.f. the af&ernoon of 7th August,1995 to enable,

- him to report for duties at K.V.K, Tura, ICAR Reaearoh Complex. R
P.,0. bebasipara. , Cw s o
‘ S ‘ ‘ N i
: | - ‘ :

Sd/— Se Laskar

- 2t

Direotor
. T b
Copy forwarded for information and necessary action to i~ . !
T Shri F, Rahman,Jr.Clerk Iczuz(nc)sarapam, b
2, The Solentist lnohargo, KoVe K. Tura, ICAR Researoh Complex '
5 P.O. Debasipara -~ 794005 ‘ ‘ R - SR
3. The Solentist Inocharge, Agro~Forestry Divlslon,.ICAR(RC)
- Barapani. , e RS
4..._. 4 . T
i
4. The Asstt, Administrative Officer(Estt) Icm(Rc)Barapa nio :
‘ . , . \j’-:; . T b . _\zu
N U e e i eaa \NNJ' }'.. Ty omed ' "Q

. . ﬂ%jﬁf N
: : 4%{4{ SRS :
- (MsJ.Kharmawphlang) - =

Asstt. Administrative Offloéﬁz-";

ey ot
X ~ ' “r ~ i
. ] : '
. i
~ " r
i
i
)
4
D
.
. Kl
“ N
. ! 4 c
n'e ! S o
' -
"t;\

@




